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IN THE CENTRAL ADMINISTRATIVE: TRIBUNAL HYDERABAP BENCH AT HYDLRABAD
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Application under Section 19 of the administrative

Tribunals Act, 1985 praying that in the circumstances stated therein

the Tribunal will be pleased to a) to call for T vecorols connecked
with e ovdews of He z}arsr ey pmd et pasieol in 'pzro& ANO- E"s/Lﬁ/
86-8%/ 10/ .doked S-6- 87 awnd quavh e Same awd Conse guential
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atleast till #2e Completion of The Tenwre of four Yyears.
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ORIGINAL APPLICATION NO, 470 / 87

=AND~
M.A. No.374/87(vacate stay)

RR¥ B .
(ORDERS OF THE TRIBUNAL )

in this application, the applicant who is

@.w&1¢bwmA De@t-
working as Smre-Lineman at Amalapuram since July,1985,

1

we _
Z\questions the orders of transfer dated 5-€-1987 vhereby

he has been transPerred and posted as Lineman at Guda-

nalli, which is 45 Kms, away from Amalapuram., The
Sols .

whete ground on which the transfer is sought to be
impugned is that the post of Store Linaman is a tenure
post and he is entitled to hold that post until 1989,

but by the impugned orders; he was sought to be trans~

ferred even before he compieted 2 years in that post.

2. On behal? of the reépondents, a counter hss been
filed stating that although the post is a tenure post,

) '*‘qwd—qw \"'L-a M .
the administration[on the ground that he was not dig-

. charging his duties to tﬁafsatisfaction of the depart-
ment and that several fisld staff were complaining
that.the applicant wvas nbtextending cooperation in
issuing stores to the field steff when theay approach

him a fter duty hours, although the ser%}eesof the Store-+

Lineman was on-call duty to meet the emergencies,

contd. .2
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The applicant was also going on lsave frequently either

by reporting sick or availing casual leave without prior

sanction.

3. We have heard the arguments of Shri P,V.5.5.Ramarao,
Por the applicant and Shri K.V.Subba Rao, Central Govt. .
Standing Counsel, for the respondents. During-arguments,

it QgsgéEhght to our notice that the fPirst respondent

{
had issued a letter toc the Branch Secrastary of the noFal
union that he has no hesitation to cancel the orders cf
transfer iP the applicant gives an undertaking in writing
that he would not be adament towards the staff and slso
the Pirst respondent, and that he will bring all the
accounts of the stores upto-date without any discrepancy.
It would, therefore, he seen that the departmant has no
objection to retain th e applicant provided hs undertakes
to work deligently in hislpresent post as Store Lineman,
Amalapuram,., Shri Remarao, on behalf of the applicant,
states that it is not correct to say that the applicant

is not working properly and the undertaking should not be

contd, .3
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qonstrued as an admissiun.nf his nonfaer?crmance of
.duty which may give rise to the department téking any
action against him, Shri Subba Rao, for the respon-

wolc
dents, says that in ths avent of the appllcant 8 con-

=T \.W\sc\'r-\'sfau’ud : shoul d he l“—?-l
tinuing to we*k-%mpeeperiy in future also, it xslppen

to the department to take suitable action against him,

umHVf g Al Tie vomml Suhnag s5ts Anode

‘e direct that in the event of the applicants giving

sn an undertaking as above, he shall be retained at
Amalapuram and the impugned orders of transfer stands

quashed. This order does not preclude the Department
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4,  With the above directions, the main application

0.A.No,470/87 is disposed of. There will be no order
as to costs.
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(B.N,JAYASINMHA) ‘ (D.SURYA HAU;
Vice-Chairman, ' Member (Judl.

12th Oct., 1987.
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